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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0O.A. NO. 248 OF 2024
IN THE MATTER OF:
NEWS ITEM TITLED SIX VEHICLES USED IN ILLEGAL SAND
MINING SEIZED IN HARYANA’S NUH, APPEARING IN THE
HINDUSTAN TIMES DATES 10.02.2024

....Applicant

STATUS REPORT/ REPLY ON BEHALF OF RESPONDENT NO.
S, LLE.. STATE OF RAJASTHAN, PURSUANT TO ORDER DATED
22.01.2025 PASSED IN THE CAPTIONED MATTER

MOST RESPECTFULLY SHOWETH:

1. The present Status report/ reply affidavit is being filed on behalf of the
Respondent No.5 i.e., State of Rajasthan through its Officer-in-Charge
duly appointed by the Government of Rajasthan in the present matter
who is well conversant with the facts and circumstances of the present

case.

2. That the present Original Application was registered suo motu by this
Hon’ble Tribunal based on a news item published in Hindustan Times
dated 10.02.2024 under the title “six vehicles used in illegal sand
mining seized in Haryana™s Nuh”. That the said news report indicates
that four trucks and two tractor trolleys were seized by Haryana State
Enforcement Bureau which were carrying illegally mined sand from

six areas of Nuh.

3. Thereafter, upon considering the report dated 20.01.2025 submitted by
the, District Magistrate, Nuh, Haryana, this Hon’ble Tribunal was
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please to issue notice to the answering Respondent, noting that E-
rawannas for four out of the six seized vehicles had been issued by the
State of Rajasthan. The relevant extract of the order dated 22.01.2025
passed by this Hon’ble Tribunal:

“5. Counsel for the State submits that in respect of seizure made for four

FIRs, E—rawanna were issued by the State of Rajasthan. He has referred
to FIR Nos.797/2024, 794/2024, 1004/2024& 1097/2024.”

STATUS OF FIRs:

. It is respectfully submitted that following are the details of seizure of
four vehicles which were found to be involved in carrying illegal mined
mineral. The FIRs were registered against the said vehicles bearing FIR
Nos. 797/2024, 794/2024, 1004/2024 and 1097/2024. The status of
those FIRs is tabulated herein below:

S.NO. | VEHICLE E-RAWANNA/ DATE OF |FIR __ NO.
NAME E-TRANSIT SEIZURE | STATUS
PASS DETAILS
RJ0O5GB6804 KVRF1028632390 | 08.02.2024 | FIR NO. 1004/2024
(E-transit pass) Accused /Owner got
vehicle released on
superdari from the
Court of JMIC, Nuh.
HRS55AK25888 | AZPX1070909678 | 17.01.2024 | FIR NO. 797/2024
(E-rawanna) Accused /Owner got
vehicle released on
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3

superdari from the

Court of JMIC, Nuh.

(E-rawanna)

RJ40GA6164 SPVV1071153528 |24.01.2024 | FIR NO. 794 /2024
(E-rawanna) Accused /Owner got
vehicle released on
superdari from the
Court of JMIC, Nuh.
RJ14GP6925 CIXP1071745597 | 08.02.2024 | FIR NO. 1097/2024

Accused /Owner got
vehicle released on
superdari from the

Court of JMIC, Nuh.

6. STEPS/ ACTIONS TAKEN BY THE STATE GOVERNMENT:

1.

That further in pursuance of the aforesaid FIRs, the District
Magistrate, Nuh, vide letters dated 17.01.2025 and 20.01.2025,
informed the Mining Engineers of Alwar and Bharatpur.

A true copy of the letters dated 17.01.2025 and 20.01.2025
issued by Office of Mines and Geology Department,
Gurugram/Nuh, to the Mining Engineer, Alwar and Bharatpur is
annexed hereto and marked as ANNEXURE R/1.

That pursuant to above information, the Mining Engineer issued
show cause notice to the concerned mining lease holder/crusher
owner/in-charge of the vehicle for illegal transportation of
mineral and further directed them to pay 10 times of Royalty in

respect of illegal transportation of minerals as per Rule 54(3) and
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60(5) of the Rajasthan Minor Mineral Concession Rule 2017
(herein referred as RMMCR 2017), which includes
compensation for environmental degradation. The Rule 54(3)
and 60(5) of the said Rajasthan Minor Mineral Concession Rules
2017 1s as follows:

“60. Establishment of check posts or barriers and inspection of
minerals in transit and weighment.- (5) Where the officer incharge of
the check post or any other officer or official empowered under sub-
rule (2) above has a reason to believe that royalty is likely to be evaded
in respect of any mineral liable to be assessed for royalty, such officer
may require the owner or person incharge of the vehicle to pay an
amount equal to ten times of royalty in lieu of cost of mineral, rent,
royalty, compensation for environmental degradation and tax
chargeable on the land occupied without lawful authority, etc. along

with compounding fee as specified in sub-rule (3) of rule 54:

Rule 54 (3) of the said Rules as follows:

54. lllegal mining, transportation and storage of minerals.-

(3) Whoever contravenes the provisions of sub-rule (1) and (2) shall
be punished with imprisonment for a term which may extend to five
years or with fine which may extend to five lacs rupees, or with both:
Provided that the Additional Director Mines, Superintending Mining
Engineer, Superintending Mining Engineer(vigilance), Mining
Engineer, Mining Engineer (vigilance), Assistant Mining Engineer,
Assistant Mining Engineer (vigilance), Mines Foreman, Surveyor or
any other officer or official authorised by the Government, Director or
Additional Director Mines may either before or after the institution of
the prosecution, compound the offence committed in contravention of
the sub-rule (1) and (2) on payment of cost of mineral and compound

fee as mentioned below:-
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S.NO. Vehicle/Equipment Compound  fee
Rs.) per unit
1 2 3
1. Twenty five thousand

Tractor trolley

having gross vehicle weight upto
sixteen tonnes (as per registration

certificateof the vehicle)

2. Truck/Dumper/any  other  vehicles Fifty thousand

3. Truck/Dumper/anyother vehicles One lacs
having gross vehicle weight more than
sixteen tonnes (as perregistration
certificate of the vehicle) and Wire
saw, crane, excavator, loader, power
hammer, compressor, drilling machine

etc.

Note: Cost of the mineral shall be taken as ten times of royalty in lieu

of rent, royalty, compensation for environmental degradation and tax

chargeable on the land occupied without lawful authority, etc..
Provided that the amount of compound fee in cases other than specified
as above shall not be less than rupees twenty thousand and shall be in

addition to the cost of mineral.”

A true copy of letters dated 18.02.2025, 28.07.2025 &
16.07.2025 sent to the concerned mining lease

holder/crusher owner/in-charge of the vehicle for illegal
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transportation of mineral is annexed herewith and marked as

ANNEXURE R/2.

iii. Subsequently, the concerned lease  holders/crusher
owners/vehicle in-charges submitted their replies to the
Department and deposited the required penalty amount
including compensation for Environmental degradation for the
said illegal transportation of minerals. A total penalty amount of
Rs. 4,64,285/- has been recovered by the Department under the
RMMCR, 2017.

A true copy of reply dated 10.03.2025, 01.08.2025, 22.08.2025
and 27.08.2025 1is annexed herewith and marked as
ANNEXURE R/3.

A true copy of chart showing penalty recovered from the vehicle
under Rule 60(5) of the RMMCR 2017 from the owner or person
in charge of the vehicle is annexed herewith and marked as

ANNEXURE R/4.

7. GOVERNMENT OF RAJASTHAN - MONITORING &
VIGILANCE COMMITTEES:

a. That further in order to curb the issue of illegal mining and
transportation of mineral, a Special Investigation/Inspection
Team (SIT) has been constituted vide order dated 13.05.2022
under the Chairmanship of the District Collector, Bharatpur. The
team comprises officers from the Mines, Revenue, Police,
Transport, and Forest Departments and has been directed to
conduct intensive checking campaigns across all tehsils of

Bharatpur.
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A true copy of order dated 13.05.2022 issued by Office of
District Collector and District Magistrate, Bharatpur is annexed
herewith and marked as ANNEXURE R/5.

. That further, the Office of the Mining Engineer, Mines and

Geology Department, Bharatpur, vide order dated 11.02.2025,
directed intensive checking in the tehsils to curb illegal mining,
transportation, and storage of minerals. A temporary check-post
has been established under the Assistant Mining Engineer with
technical staff and Home Guards for enforcement.

A true copy of order dated 11.02.2025 issued by Mining
Engineer, Mines and Geology Department, Bharatpur, is
annexed herewith and marked as ANNEXURE R/6.

. It 1s pertinent to mention that in order to promote sustainable
mineral development, resolve issues of legal mining, and curb
illegal mining, the State Government has constituted a
permanent District Level “Mineral Development, Environment
Protection and lllegal Mining Monitoring Committee” vide
order dated 23.01.2025. The committee, is chaired by the District
Collector with officials from Police, Forest, and Mining
Departments, along with nominated NGO representatives and
lease holders, which will hold monthly meetings to prevent
illegal mining, ensure environmental protection, address lessees’
grievances, and enforce relevant conservation and
environmental laws. The Mines and Petroleum (Group-2)
Department will act as its administrative department.

A true copy of the order dated 23.01.2025 issued by the

Department of Administrative Reforms (Group-3), Government
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of Rajasthan, is annexed herewith and marked as ANNEXURE
R/7.

d. That further in compliance with the Administrative Reforms
Department’s order dated 23.01.2025, the District Collector and
Magistrate, Alwar, constituted a permanent District Level
Mineral Development, Environment Protection and Illegal
Mining Monitoring Committee vide order dated 01.04.2025. The
Committee, chaired by the District Collector with members
including Superintendent of Police, Deputy Conservator of
Forests, Mining Engineer (Member Secretary), mining
leaseholders, and an NGO representative, holds monthly
meetings to prevent illegal mining/transportation/storage,
resolve inter-departmental issues, promote plantation and
environmental protection, and ensure implementation of Forest
Conservation and Environmental Protection Acts.

A true copy of the order dated 01.04.2025 issued by the District
Collector and District Magistrate, Alwar, is annexed herewith
and marked as ANNEXURE R/8.

That it is further respectfully submitted that the State of Rajasthan is

committed to protect and safeguard the environment and natural
resources. The State Government, through its Mines and Geology
Department in coordination with Police, Forest, Revenue, and
Transport Departments, has been continuously taking all necessary
steps to prevent, detect, and penalize illegal mining and unauthorized
transportation of minerals. The answering Respondent is duty bound
under the Constitution and law to regulate mining operations in a

sustainable manner, and reiterates its firm resolve to enforce strict
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compliance of statutory provisions, environmental safeguards, and

judicial directions in order to eliminate illegal mining activities.

6. That the Respondent No. 5 craves liberty of this Hon’ble Tribunal to
file any further additional status report that may be required to be

placed on record and reserves its right with regard to same.

7. That the documents annexed to present affidavit are true copies of

their respective originals.

FILED BY

SZ A

(SHIV MANGAL SHARMA) (SAURABH RAJPAL)
(ADVOCATE FOR RESPONDENT NO.5

STATE OF RAJASTHAN)
OFFICE:-D-291, 2P 3RP FLLOOR,
DEFENCE COLONY

NEW DELHI-110024
MOB: -99717 92885

E-MAIL: -advocatesaurabhrajpal@gmail.com

PLACE - NEW DELHI
DATE - 08.09.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 248 OF 2024

IN THE MATTER OF:

DATES 10.02.2024

AFFIDAVIT

I Amit Juyal, aged about 53 years, S/o Sh. C.S. Juyal, working as
Regional Officer, Rajasthan State Pollution Control Board, Regional office,
Bhiwadi (District Khairtal Tijafa),‘ do hereby and solemrnly affirm and state
herein under:

l. That I am the Office In-Chargein the instant Reply and am well '
conversant with the facts and circumstances of the case and thus

competent to swear this affidavit.

hat I have read the accompanying reply have been drafted under my
1qs\gruct10ns, which I have read and understood. I further state that the

| . ;
Ve}/ments made therein are true and correct to my knowledge

/
>/

— . s s
i respective originals.

DEPO
VERIFICATION

Verified at __ Dhunsad e on this the _iﬂaﬂoﬂm&w

2025. 1, the abovenamed deponent, do hereby verify that the contents of the

~ above affidavit are true and correct. No part of it is false and nothing material

has been concealed therefrom. N”FSTED 5

(DEWT (ipIED BY SIG.THL™ IMP. AS PER

DEPONENT
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Penlaty Recovered From the vehicle under Rule 60 Fr

owner or person incharge of the vehicle to pay an amount ;alﬂll to

ten times of rovalty in lieu of cost of mineral.,\ll'eilt, royalty, compensation for environmental degradation

ANNEXURE R-4

Sr. Vehicle Office E-rawanna/ E-rawanna/ Expired date Approxiamate Name of The | Penlaty Recovered From the vehicle under Rule
No. Number E-transit pass Detail E-transit pass Issue and time Quantity of the Dealer/Mining | 60 on the Transit Mineral (Amt. In Rupees)
date and time mineral in the Lessee Number
vehicle informed
by the Recovered 10 times of | Recovered Total
Department of the royalty = Compunding Recoverec
Mines & 10*Royalty*tones of Amount as Amount
Geology, Nuh mineral per Rule 54
Haryana
. RIOSGBG804 EMiFi“g KVRF1028632390 06.02.2024 07.02.2024 35 MT Grit Baba Laldas & 10%44%35215400 100000 115400
BEag:';a:é; (E-transit pass) 09:28:59 AM 09:28:59 AM | (Masonary Stone) | Company B
Sh. Ishwar
. . singh ML NO.
5 HR3SAK2588 Eﬁ}‘g’?ngr AZPX1070909678 17.01.2024 18.01.2024 235 MT 172/2003 NV L0%44%23 5210340 100000 110340
Bharatpu;' (E-rawanna) 06:03:04 PM 09:03:04 PM | (Masonary Stone) | Chhapra Teh. :
Pahari Dist.
Deeg Raj.
Divine Mines &
Minerals ML
Mining SPVV1071153528 24.01.2024 24.01.2024 28.43 MT No. 38/2006 .
3 RJ40GA6164 EI;\gliLl:Ie.r, (E-rawanna) 01:17:23 PM 04:17:23PM | (Masonary Stone) Ibih\ijﬁa};zzur 10%*55*28.43=14064 100000 114064
Ramgarh Dist.
Alwar
KIi§
Infrastructure
Mining pvt Itd. ML No.
4 | RII4GP6925 | Engineer, CI(}g ig&i‘:fas)w 1017:322:325012,:4 o202 (Ma‘;gilry “gone) 4072002 NV | 10%55%44.51=04481 100000 124481
Alwar Odela Teh.
Ramgarh Dist.
Alwar

RMMCR 2017 RULE 60-(5) Where the officer incharge of the check post or any other officer or official empowered under
subrule (2) above has a reason to believe that royalty is likely to be evaded in respect of any mineral liable to be assessed for
royalty, such officer may require the owner or person incharge of the vehicle to pay an amount equal to ten times of royalty
in lieu of cost of mineral, rent, royalty, compensation for environmental degradation and tax chargeable on the land

occupied without lawful authority, etc. along with compounding fee as specified in sub-rule (3) of rule 54:

N

pancithis)

Tachogt
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 248 OF 2024

IN THE MATTER OF:

NEWS ITEM TITLED SIX VEHICLES USED IN ILLEGAL SAND MINING
SEIZED IN HARYANA’S NUH, APPEARING IN THE HINDUSTAN
TIMES DATES 10.02.2024

VAKALATNAMA
KNOW ALL to whom, these presents shall come that I, Amit Juyal, Officer In-Charge,
Respondent No.5, the above-named do hereby appoint (hereinafter called the Advocate/s) to be
my/our Advocates(s) in the above-noted case, authorise him/them: -

SHIV MANGAL SHARMA
Advocate for the ResPondent No.5
D-291,2" & 3" Floor,
Defence Colony, New Delhi-110024
Mobile: +91 70427 00133
Email: aagrajasthanlsc@gmail.com

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may tried or heard and also in the appellate Court including High Court subject to
fees separately for each court by me/ us. To sign file, verify and present pleadings, appeals cross-
objections or petitions for executions, review as revision, withdrawal, compromise or other
petitions or affidavits or other documents may be deemed necessary or proper for the prosecution
of the said case in all its stages subjects to payment of fees for each stage. To file and take back
documents, to admit and/or deny the documents of opposite party. To withdraw or compromise
the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case. To take execution proceedings. To deposit, draw and receive
money, cheques, cash and grant receipts hereof and to do all other acts and things which may be
necessary to be done for the progress and in the court of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on my/our behalf. And I/we, undersigned do hereby agree to ratify and confirm
all acts, done by the advocate or his substitute in the matter as my/our own acts, as if done by
me/us to all intents and purposes. And I/we undertake that I/we or my/our duly authorised agent
would appear in Court on all hearings and will inform the Advocate for appearance when the case
is called. And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the Court
shall be of the Advocate, which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Court. I/we hereby agree that once the fees, is paid. I/we will not be entitled for the
refund of the same in any case whatsoever and if the case prolongs for more than 3 years the
original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents, the
contents of which have been understood by me/us on this 4‘ b\ day of September 2025.

Accepted subject to the terms of the fees.

oo A AR
D/151/2000 (Saurabh Rajpal) ToNoftoro, firamdt
D/928/2014 :




